TO BE PURLISHED IN PART II- SECTION 3- SUB-SECTIGN
(11) OF THE GAZETTE OF INDTA EXTRAORDINARY

CENTRAL EOARD OF DIRECT TAYES

worTFIcaTTon Mo . 516
TNCONE~TAX

New Delﬁi, the 2nd Xovember, 1974,

S.O.élﬂé§L~ In exercise Of the powers conferred by
section 295 of the Income-tax Act, 1961 (&30f 1961),
the Central Board of Direct Taxes hereby makes the
following rules furtier to amend the Income-tax Rulesy
1962,}name1y:~ \.
1. These rules way be called the Income-tax
(FLfth Amendment) Bules, 197L.
2. In the Income-tux Rules, 1962 (herelnafter
referred t0 as the principai rules), for rule 6, the - -
following rﬁle shall be substituted, namelyi;

16,Presoribed authorityiipr scientific research.-

FOr The Durpoges Of section 35, the "preseribed autho-
rity" shall be - ‘ , :

(1) in relation to researeh in the fields of
~agriculture, animal husbandry and fisheriesg,
the Indian Council of Agricultural Research;

(11) in relation %o research in the field of medi-
cal golences, the Indian Council of Medical
Research;

(111) in relation %0 research in the field of social l
. science Or statistical research, the Indlan
¢ouncil of Social Sclence Research; and
(iv) in relation to research in ‘the field of other
natural or applied science, the Secretary, |
Devartment of Science and Technology, Govern-—
ment of India, or any other officer Of that
Department nominated by him in this behalf.'.

3e "Rule 6AB of the principal‘rules shall be omi-

tted with effect from the lst day of April, 1975.
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4, For rule 168 of tne principal ruleg, the

following rule shall be-substituted, namely: -
'16A« Authority fon 2ORroving any institut:op
Cr bogy esteb isn=gd forp sclentific
research.- pop ti'e PurpOses oF Sup=-
clause (viia) of clause (6) of section
10, the "preseriveg 2uthority " shsll
f = -

N

(1) 1in relation to peges
agriculture, animal
Fles, the Iugian cou
Research;

rch in the fielg of ,
husbendry ang fishe-
ncil of Agricultupsl

. | | 4 : j

(11) 1inp relation to resesrch ip the field of ' |
med}cal sclences, the Indianlcouncil of
Medical Research; ang '

(111) 1y relation to regesrch in the fielq or ' -
Other natural or arpliedg sclence, the ?é\
Secretary, Départment of Seience and - g :
Technology, Government of Ipdia, or any i
Other offiger Of that Department nomi -
veted by him in thie behalrf,

5 after ruld 181 of the principal

rules, the
following rule shall

| i
be lnserteq, namely: - : }

"18B. Form of audit report fop claiming deguetion.

Jacer =Ec¥Ion BURNThe report Of audit of the *
accountes of gn assessee, Othep than a company or g |
a cojoperative‘society, whilch is requireq to be . ' -
furvished updap sub-section (5) of section 80y

shall be in Forp No. 10g.n,

6o

In Appendix I to theprineipal rules, in

ltem "IV - ghipgt,. rop sub-item (1), the 0llowing

N ’ . g%\#
~iten shall vpe substituted with effeot from the S
lst day or April, 1973,

sub

|
namely: - ' |

"(1) ocean g0ing shipg -

. |

. T ' |

(1) fishing vessels with - : » |
ull

woOden h ) «s 10!mo pé caleuls~
S - , _ "!ted on the
(ii) ‘Other shipg oo 5?ﬁctual cOst. !,
_ ; )

A N
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In Appendix II to the principal rules,-—

(2) in Form No. 1, with effect from the lst dey

of April, 1975, |

(1) in P4aRT I @ ANWEXURE C, in SUB-PLRT B,
for item 8, the following item shall be

'.substitutéd, namely:f

#8, Deduction in regpect of expenditure
on soientific.research/eiport'markets
development allowance/agricultural
development allowancé admissible in
excess Of amounts deﬁited to f &L
Agcount,‘etc.~
secSe 35, 35B and 35CY; »

(11} in ANNEXURE E, after PART II, the
following PLRT shall be inserted, namely:-
"PART ITI-UNABSORBED I0SS IN RESPECT OF

CACTIVITY OF OWNING AND-MAINTAIN-

ING RALCE HORSES CARRIED FORWARD
TO SUBSEZITENT YE.RS.

Ascessment year tO

Lmount:
which 1t pertsins

I

!

1

! |

\ -
1
A

{

(111) in PLRT I -of ANNEXUEE F, items 3 t0 9 shall
be re-numbered as items 4 t0 10 and before
item 4, as so re-numbered, the following

item shall be inserted, namely:-



Ly
"3, Profits and geiuns from newly esteb-
lighed industrial undertakings oOr
otel husiness in beckwerd creas.
80HH ";
(v)in Form No. 2, with effect from
the lst day Of april, 1975,-
(1) in PART I of ANNEXURE A;~
(1) in item 3(b), for the word
"Note", the word and flgure
Mote 1" shall be substitu-
- ted;
(2) for item 6, the following
item shall be substituted,
.namely;~

"6, Deduction ip respect of ,
\SEENOTT L7

- (a) Exvenditure
‘ incidental to
employment  .esecel6(1)

(b) Entertainment
allovwance - e.secel6(i1)

Total of sub-items(a)
and (Djeesel;

(3) the Note at the end shall be
~npumbered as Note 1 and after

. Note 1 as 80 numbered, the
following Wote shall be in-

serted, namely:«~

e
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mote 2¢ Waere the return relates
£0 sgaessment yesr 1974~
m5 op any esrlier assess-
nent year, deductions
under section 16(1) to
(v) should be shown sepa-
rately.";

(11) in PART I of ANWEXUEE D, in SUB~

LBT B, for item 8, the following

I

item ghall be substltuted, nanely s
n8, Deduction ln resvect of expen-
diture on scientiflc research/

export markets development

allowance admissible in excess
of amounts debited toO P &L

Acoount.,.......seos.35 and
35B M

(111) in ANNEXURE F, after PART II, the
following PART shall be inserted,

namely: -

"P4RT ITI-UNaBSORBED IO3S IN RESPECT
OF ACTIVITY OF OWNING oND
M. INTLINING R.CE HORSES
C.,BRIED FORUWARD TO SUBSE-
SUENT YELRS.

Losescment year 10 amount

which it pertains

1
t
H
1
¢
!
1

(iv) in PART I of ANNEXURE G,-
(1) items 3 tO 7 shall be re-numbered

as items 4 to 8, and before item
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iy, 28 80 re-numbered, the follow-

"3. Profits and gaing from newly
egtablished industrial undertak-
ings or hotel business in back-

ward arease oo+ SOHH";

(2) 1in item 8, as 80 re-numbered, the

figures, letters and word "80MM
to" =2nd the words, abbreviation,
figure and letter “and attach
Form No. 3C, if applicable" shall
‘be omlitted;
(¢) in Form No. 3, with effect from the lst
[ day of April, 1975,-
(1) in PART I Of ANNEXURE h,~
% (1) in item 3(b), for the ﬁord "Note'",
| the word and figure "ote 1" shall
be substituted;
(2) for item 6, the following item
‘shall be substituted, nemely: -

"4, Deduction in respect of:
_ [See Note 2)

~ (a) Expenditure incidental
to employment .. secel6(1)

(b) Entertainment
allowance ee gecel6(ii)

Total of sub-items
(2) ena (b) .o : 3

ing item shall be inserted,namely:~
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(3) the Xote =t the end shall be
munbsrad o8 Note 1 and after Note

-1

m

s sc nvsered, the following
ote chall be inserted, namely:d -

mWote 2! Wnere the return reletes
- £t0 assessment year 1974~
75 or snuy earllier aszess-
ment year deducticnsg under
section 16(1) to (v) should

be shovm gevnarotelrye';
(a) in Form No. 34, with effect from the
lgt dey of april, 1975,-

(1) in PiRT I of ANNEXURE C, in SUB-
PLRT B, for item 8, the following
item-ghall be substbituted, namely:-

"8, Deduction in respect of

expenditure on sclentific

research/export merkets

development allowsnce/ e,

agricultural developuent -

s1llovance admissible in

excess Of amounts debited

to P & L Account, etce~ sSecs. 35,
35B & 35C";

(11) in PART I of ANNEXURE F, in item 3,
the words, abbreviation, figure and
letter "and attach Form No. 3G, 1if
applicable" ghall be omitted,

) (e) Form No. 3C shall be omitted with effect
from the lst day of Lpril, 1975;
(f) after Form No. 10B, the following Form

shall be inserted, namely:-—
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" RORT NO. 10C
/See rule 1887

Audit Renort under section 80HH of the
- Income-tox .cot, 1Yol

*I/We have ex:miééd tire balance sheet of the
*1industrial undertaking/business of hotel styled

snd belonglng to M/s

-y aget _ and the

profits and logs sccount of the sald ®industrial

undertaking/business of hotel for the year ended

“on that date whibh’ape in agreement with the boaks

L

of account maintained at the head office at

and branches at e

*T /Wie have Obtained 211l the information and

explanations which to the best of *my/our knowledge

3

" and belief werec necessary for the purposes of the

audit. In *my/our opimiéh, proper books of account

have been kept by the head office and the branches

of the *industrial undertaking/busingss of hotel
aforesald visited by *ﬁe/ué 50 far as anpears from
*my /our examination of books, and Proper returns
adeqguate for the purposes of audit have.been
received from breunches not visited by *mé/us,
subject to tie comments given-below: -

In *my/our opinion snd to the best of *my/our
informetion and sccording to explanations given
to *me/us; the rald accounts glve a true and

fair view—
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(1) in the case of the balance sheet,
of the state of affairs of the
above named *industrial undertaking/
buginess of hotel asg at_ y end

(11i)in the cage of the profit sud loss
account, of the profit or loss of .
the *industrial undertaking/

’ businéss of hotel for the

accounting year ending om .

Plzce = - - - Signed

Date o ++ Accountant

1. *Delete whichever ig not applicable.

2.+ Here give name and address of the indust~
rial unleftqklng/bu81aess of -hotel, -

"34+ This report ig to be given by -~

(1) a chartered sccountant wlthin the
neuning of the Chartered Accountants
- Act, 1942 (28 of 1949); or

(11) any person who, in relation to auy
Stete, ig by virtue of the provisgions
in gub-section (2) of section 226 of the
Companies Act, 1956 {1 of 1956), enti-
tled to be appointed to act 2s zn
auditor of companies raglstered in that

Stc ce

Le Wnere any of the matters stated in this report

1s aunswered 1n the negative or with a qualifi-~-

catlion, the report shall state the reagons
therefor.";




(g; in Form ijo. 2L, ~

[

(1) column 2 ghall be omitted and columng
L to 10 shall be re-numbered as
ooluﬁﬁs 3 to 9;

(ii)in ti.e heading of column 8, =g so
re-nuombered, for the figures and
word "6 and 7" and the figure "8n,
the figufes and word "5 and 6" and
the figuré"?" shall} respectively,
be subsﬁituted; |

(111)for columns 11 and 12, the following

- columns shall be substituted, nemely:~
"

Value Of rent Trée acconmodation Or velue oF any concession in rent

for the accommodstion providged by the employer (give basis of com-
putation) -

Where '
accommo-!?
dation Whnere accommodation is furnished
ig un- t.
furnished '
Volue as  GoOst of Per~  Total Rent, Value of
if ccco~  furniture Quisite of if any, Derduisite
wmodation (including value  golg. Paid (colse1l~15)
is un- televigion of 11 by the
‘ furnisheq sets,radio  furni- and employee
setsyrefri- ture . 13,
‘geratorg, (159 of
other house- ¢ol.12)
hold applig-
ncesg and
alr-congi- .
tioning
plant or
o equipmant ) .
10 11 - 12 13 14 15 v 16

-

Whereany conveyance has been vprovidea by the euployer, free or at
a concessional-rote, or where the employee 1s allowed the use of
One Oor moye motor gars Owned Or hired by the employer estimated
velue OF perduisite (sive deicils)

.L? it ;
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(iv) exlsting columus .
a4 as columns 18 o 28;
bered as Rb
. Tumm 232, o8 s0 re-
(v) in the hesding of coiumm &2
v) 3 o1
(A 4.0
numbersd, for tahe figures end ¥ rd
i and word
"7, 8, 10 to 17", the figures
"6,7,9,10,16 to 22" shall be substi~

tnted;
(ﬁi}in the heading of column 24, as 0 re-
| numbered, for the figure_"S", at both
the placés where it occurs, the figure
70 ehall be substltuted gnd for the
figures "1, the figures "19" ghall
be subgtituteq; |
(vii) in the heading Of column 25, as 50 re-
ﬁumbered, for the figuresg "18-19", the
figures "23-24" ghall pe substituteq;
(yiii)for column 28, ag so re-numbered, the
) :f0110wing column shallbe Substituted,

namely: -

n

NeT amount or salary income on whioh
tax 1lg deductible (cols,25-27)
20

s

(1x) existing columns 24 and 25 snell be

onitted ang existing columns 26 to 29

shall pe re-numberedéds columns 20 to

32;
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( ) ] -
n (1€ x.Jal.f) he}a L. g O O mne o] 3

fs 8O re-numbered, for the fipures "25",
uhé figures "28" shall be substitutzd;
(x1) in $he heading of column 21, as s0 re-
numbered, for the figures and abbrevia- ’?if% |
tion 126 &ﬂzﬁ", the figures and abbre- i |
viation "29 & 30" shall be substituted;
'(Xii) ih the cértifidate below the tabular’
ctatement, in clause (iii), for the
figures "28", the figures "31" shall Dbe
| substiputed;
(x111)in Note 1 at the end, for the figures .
_ /I?

no9u, the figures 1324 shall be substi- X

tuted;

(h) in the Enclosure to Form No.28,~

(1) after the word ngtatus®, an asterisk

mark shall be inserted;

(11 ) for the words. "Number in the General

Tndex Reglster®, the wordé "Permanent

" Account Number shall be substituteds

(1i1) below the words nIncome subject tO

advance tax", the following shall be L
e

inserted, namelys—

"Net'agricultural 1ncome, if any, tO

be taken 1pto account for purposes of

compusing advance tax"s
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(iv) below the word "Date", the following
shall be inserted, nsmely: -

"Note. *In the case of & Hindu undivi-
ded family, pleage state whether

‘ the Hindu undivided femily has
2t least One member whoge total

" incone of the relesvant previous

vear exceeds the maximum amount

notehergeable to income-tax in

his coge.”; -

(L) in Porm N0.29, for the word, sbbreviationm
and- figures "exceed R8.5,000%; the words "exceed

the maximum amount not:chargeable £0 income-tax
inhhis case” ghall 5e'substituted3
(3) -in Form No.4l,-
(1) columng 3 to 16 shall be re-numbered
28 columns-u;to 17 and before column
Ly as s0 re-pumbered, the followlng

.- column shkall be incerted, namely: -

JManmount transferrgi.from any other
recognised provident fund
e Ea 3 B A!f;

(11) in the hezding of column 7, as sO re-
numbered, for the figures and abbrevia-~
tion "3,‘@ & 5", the flgures and abbre~

- viation "3, L; 5 and 6" shall be subs-
-tltuted;

(111) in the heazding of column 8, as so re-
'numbéred, for the figure "6", the figure

"1 shall be substituted;




.
in the hesding of column 10U, as sO re-
: g

aumbered, for the figure "6", the figure

Bt ohgll be substituted;
(v) in the hesding of column 12, as sO re-

nuubered, for the figures "4 45 — 8",

“the figures "5 + 6 — 9 shall be substi-
tuted; Ve
(vi) in. the heading of column 13, as sO re- |
numbered, for the figuigg : "7-9", the
-figures "8~10M shail be substituted;
(vii) in the heading.of column 1k, aslso re-

aumbered, for the figures "3-10", the

figures "™-11" shall be substituted; ;§
| . L
1 (viii) in the heading of column 15, as sO re- -
% numbeéred, for the figuresfand abbrevia-
“tion "1l & 12", the figuﬂes and abbre-
viation "12‘&”135 shall be substituted;
(ix) in the nezding of column 16, as 50 re-
i s

. numbered, for the figures "10", the
' figures "11" shall be substituted;
? ' : (x) in the item relating to adjustment on
account of temporary withdrawal account,
. for the figures and word "8, ¢ and 10";

the figures and word "9, 10 and 11" shall

be substituted;




e
A

(xii)

~15~

<€ 1ten relating to adjustment on

}od

(]
B

D

account ¢of non-repavable withdraw&i

acoount, for the flgures ang word "1,

12 ang 13",the figurés and word "12,

13 and 14" ghall be substituted;

for the foot-note at the end, the

following foot-note shall be substitu-

ted, namely:=-

"*If desired, column 8 mey ‘be divided
into sub-columns to show separately
the interest on column 3, column L

and columns 5 and 6, respectively.’.

L767/F Now1h2 (41) /74~TPL,_T

8d/-
(0.P. Bhardwaj)

S€cretary, Central Board of Direct Taxes
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